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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
JAIPUR BENCH 

la\pur, th\s the 17th September, 2008 

ORIGINATION APPLICATION NO. 110/2008 

CORAM: 

HON'BLE MR. M.L. CHAUHANl JUDICIAL MEMBER 
HON'BLE MR. B.L. KHATRI, ADMINISTRATIVE ~1Et~,1BER 

1. Amar Singh son of Shri Jhinda Ram 
2. Gopa\ Ram Dodwania son of Snri"Bhura Ram 
3. -Ashok Kumar Ashopa son of Shri Mahaveer Prasad 
4. Karan Singh Yada\l son of Sa'lr/ Balu Ram Yadav' 
5. Mohammed Naveem Sidiai son of Shri Abdul Rafia 
G. Pra·ve:en Chatur·ved\ son· of Shri D.N. Chaturved\- · 
7. Vi nod Kumar Tiwari son of Shri R.A. Tiwari , 
8. Raje_ndra Singh Gohil son of Shri Achal Singh Gohil 
9. R\sna\ Singh Shekhawat son of Stu\ Ladu S\ngh 
10. f\t1an Mohan Gaur son of Shri J.P. Gaur 

All the applic«i'nts are working on the post of Head TIE,. scale 
R.s.S000-8000/- under DCTI, la;.pur. 

..... APPUCANTS 

(By Advocate: Mr. P. v. Calla) 

VERSUS 

1. Union of India through its General Manager,. North Western 
· Ra\\way, Headquarters Office, Oppos\te Ra\\wav Hosp\ta\, 
Jaipur. -

2. 'The D\'visina\ Ra\\way ~JI,anager, laipur D\'v\sion, North Western 
Railway1 Jaipur. 

3. The Sen\cr Dh;\s\ona\ Pe:rscnne\ Officer, J'a;apur D\'v\s\cn, 
Jaipur. 

.. ..... RESPONDENTS 

By Advocate : (Annupam Agarwal) 
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.ORDER CORAL) 

The· applicant has filed this OA thereby praying for the following 
- - ' , . . 

reliefs:·-

"(i) 

(i_i) 

the impugned order Annexure ·Ali dated 30.10.2007 may 
kindly be declared- illegal. Further by' aii appropriate vvr.:t, · 
order or- direction,. Railway Administration may· be directed 
to fm· up the posts \n the· T\cket Check\ng Br.?andi' made· 
available on account of . restructuring of the cadre_ from 

-amongst senior most employees· in the feeder cadre 
without application· of reservation,.· taking into 

. cons\derat'.on the_ sen\cr\t·y \\st- dated 7/B .s .2001 V.J'ii\ch · \? . 
holding the field. 

·Further by an appropriate order respondents may be 
directed .to fill up the link vacancies so that the applicant 
no. 9 and 10 along-with other General ca~egory candidates 
may get the h\gher sca\e under re~tructur\ng sche:me. 

Any other relief to which the applicant is found entitled in 
the facts and circumstances of. the present case, may also 
be granted in favour ·of the applicant." 

2. Notice. of this· application was given to the respondents. The 

respondents have filed. reply. In the reply,. the respondents have 

stated that the applicants have already· been granted promotion vide 

order dated 25.06.2008. Copy of this order has been placed on record 

as Annexure R/1. _ I . 

In view ·of the stand taken by the respondents in the· reply 

affidavits we a're of the view that the present OA does not survives and 

has become infructuous1 which is accordingly disposed .. of with no order 

as to costs. 

AHQ 

·. -v~ 
(M~L. CHAUHAN} 

MEMBER (J} 


